TI TEM NO 1A COURT NO. 7 SECTI ON XV
(For Judgnent)
RECORD OF PROCEEDI NGS

SUPREME COURT OF I NDI A

ClVvIL APPEAL NO. 8098 OF 2004

Bl NAPANI  PAUL Appe
Il ant (s)

VERSUS
PRATI MA GHOSH AND ORS. Respondent ( s)
Dat e: 27/04/ 2007 This matter was called on for pronouncenent

of Judgnent today.

For Appell ant(s) M. Rauf Rahi m Adv.

For Respondent (s) M. Tara Chandra Shranm, Adv.

M. Abhijit P. Medh, Adv.

Hon’ bl e M. Justice S. B. Si nha pronounced t he

Judgnent of t he Bench conpri sing of H s Lordship and

Hon’ble M. Justice Markandey Katj u.

For the reasons nentioned in the signed judgnent, the

i mpugned judgnment cannot be sustained which is set aside and



the judgnent of the Trial Court is restored. The  appea
al | owed. In t he pecul i ar facts and ci rcunst ances of this

case,

however, there shall be no order as to costs.

(A.S. BISHT) ( PUSHAP LATA BHARDWAJ)

COURT MASTER COURT MASTER

(Si gned reportabl e Judgnent is placed on the file)



